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R EG 1ST ER ED 

CENTRAL ADMINISTRATIVE TF'I3UNAL 
13ANGALc1E BENCi- 

Cornrnercj-1 (--ui plex(BDA), 
Indiranacjar, 
Banglore - 5(0 038 

Dated: 

REVIEW APPLICATION NO 	97 	 07( 
IN APPLICATION NO. 323/87(r) 

W.P. NO  

Applicant 

Shri 8heenana Gouda 	V/s 
	The Youth Coordinator, t9hru Yuva Kerra, 

Gulbarga & another 

To 

Shri Bheemana Gouàa 
Xakkeri Chal, Main Road 
Opposite Municipal Garden 
Gulba r e 

Shri R.A. Shirauppi 
Advocate 
47/15, Sidramana Dinne, 51st Cross 
IV Block, Rajajinagar 
Bangalore - 560010 

S 'ubj e ct: SENDING COPIES OF GRDEP PASSED 3Y TNE BE NCH 

Please find enclosed herewith the copy of GfDER/3'/ 

passed by this Tribunal in the above said Review 

application on - - _87 

E P\TY 

(JUDICIAL) 
End : as above 



BEFOHE THE CLNTRL 	ThIBuAL 
B ANG ML OH E 

DATED THIS THE 5th JAY CF AUGUST, 1987 

Present : H.n'ble 30ties Sri K.S.Puttaswatny 	Vies—Chairman 

H.n'bls Sri L.H.A.R.ç. 	Member (A) 

REVIEW APPLICATION No. 91/87 

Ehe.mang.uda, 
akksri ehal, 
Main Read, Opesite 
Municipal Garden, 
Gulbarga. 	 Applicant 

( Sri R.A.Shiraguppi  

"5. 

The Ysuth Co—.rlinater, 
Nehru Yuva Kendra, 
Chandrashskar Pati]. Stadium, 
Gulbarga. 

E3.A.Ash.kkumar, 
District Y.uth Service 
and Spores Officer, 
Gulbarga. 	 ... 	Resondant 

This Review appliectien has cemu up befDrc the 

Tribunal teday. H.n'ble Justice Sri .S.Puttwamy, \Iico—

Cheirman made the fellewing : 

OR DE R 

In this applieati.ri rmae urdr Sectj.n 22(3)(f) of 

the Administrative Tribunals Act, 1985 ('the Act') the applicant 

hs sought for a rsview if our erder made an 1,7.1987 in 

iItLI,t. 
	 Apl1.ati.n N..323 of 1987. 

4v•-' 
:\ 

2. 	In Applicatien No.323 of 1987 the applicant had 

ehallsngsl his t.rminatien male by resrsnlsnt-2. On a ditailed 

exarninati.n w. have hell that 'Nehru Vuva Kundra' in which 
Br' 

.rganisati.n the applicant was working, was a society ever uhich 

the Central Gsv.rna.nt in exercise sf the powers e.nferr.l by 



—2— 

Seetien 14(2) of the Act had not conferred juridicticn on this 

Tribur- 1 and therefore, we had no juridictian tc adjudiete 

the sAid ap1iectien. In rv1ity nd in 5ub5tanre, Sri 

R.M.Sircuppi, learned coun5el for the 3pplicant a5k5 us to 

examine our erder as if we are a Court of apea1 and corns to a 

different cenelusien, which is irnerrniib1s in a review. 

3. 	In the licht if our abcve cicuien, we h1d 

that this application is liable to be rsjecte. J3, thersfcre, 

rejeot this ap1ication at the adniie 	ta;. 

_() 

an. 

DEPUU 	- 


